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(Orders as per I-Ion. Mr. Justrice V. Neeladri Rao, UC) 

Thejtwo GAs can be considered together as the applicant 

is the same and as the samepoints are involved. The 

applicant was posted as Academic Teacher in R-2 School with 

effect from 11-11-1969 on deputation. He was permanently 

absorbed in the said school on 7-6-11976 as Acadethic Teacher. 

At the time of absorption, the pay of the applicant was 

fixed in the pay scale of Rs.38040. The contention of the 

applicant is that his pay has to be fixed in the payscale 
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of Rs.440-750 on the basis of the correct interpretation of 

the relevant provisions in the Recommendations of the III Pay. 

Commission. I.tis further contended for the applicant that 

the academic teachers working in other similar ibstitutions 

were being paid in the scale of Rs.440-750. 

2.. 	When simill2ar matters had come up for consideration in 

OA.273/86, the Bench of this Tribunal upheld the contention 

for the Aademic Teachers in these schools-S the reasons 

stated therein ji find that the applicant is eligible for the 

pay scale of Rs.440-750 with effect from 1-1-1973 and accord—

ingly UA999/90 had to be ordered. 

The applicant filed DA.615/91 praying for fix%t1on of 

his pay in the pay scale of Rs.440-750 from t-1-1973 and further 

fixation of pay in the Revised Pay Scales as recommended by 

the IV Pay Commission and Chattopadhyaya Commission. As the 

first relief claimed in OA.615/91 is same as the relief claim—

ed in OA.999/90, QA.615/91 2the said relief is dismissed as 

unnecessary. 

When the pay of the applicant in the pay scale of 115.440-

750 had to be fixed from 1-1-1973, it follows that his pay in 

the revised pay scale had to be fixed on the above basis. We 

do not propose to express anything as to whether the revised 

pay scale had to come into effect from 	 as contended 

by the applicant or 1-8-1988 as contended for the respondents2  

-Eesthe entire material is not placed before us and as it is 

one of the mere verification.sufficai it toy that the pay of 

the applicant in the revised pay scales corresponding to the 

pay scale of Rs.440_750tuith effect from the date on which the 

/flvised pay scale had come into effect. 

In implementing this order ,the pay had to be fixed 

notionally in the pay scale of Rs.440750 from 1-1-1973 in the 
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corresponding scale, in the revised pay scale from the date 

on which it had come into effect. 

5. 	dY:hT) R-2 school was taken-aver by the State Government 

on 19-10-1988. The applicant was also ,takenover alonguith 

the school and thus fiom 19-10-1988 the applicant was the 

employee of the Andhra Pradesh State Government. 

Heard fir. Koka Satyanarayanlearned counsel for the 

applicant and Mr. N.R. Devaraj, learned counsel for the 

respondents. 

The applications in this Tribunal have to be filed 

within one year from the date on which the cause of action 

arises as per Section 21 of the Administrative Tribunals 

Act. Hence, this Tribunal is giving direction to the respon-

dent employer to pay the monetary benefits from one year 

prior to the date of filing of the application in this 

Tribunal, in case the contention of the employee in regard 

to fixation of the pay or  uphold. OA.999/90 was filed on 

19-9-1990. The monetary benefits if at all had to be ordered L-

only from 19-9-t989. But even by then the applicant ceasel-

to be an employee of the Central Government. Hence, the 

question of giving a direction to the R-1 to pay him the 

monetary benefits with effect from 19-9-1989 does not arise. 

OA.999/90 and OA.615/91 are ordered accordingly. 

No costs. 
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(v. Neeladri Rao) 	 (A. 8alasubramani) 
Vice-Chairman 	 Plember(Acirnn.) 
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